
 

 

Tax Collected from Cable Operators  

109.   Shri Jagbir Singh Malik, M.L.A. : Will the Urban Local Bodies 

Minister be pleased to state:- 

(a) whether there is any provision of the Government for 

imposing entertainment tax or any other tax on the cable 

operator in State; if so, the district wise or local body wise 

details of tax collected from these cable operators; and 

(b) if not, whether there is any proposal under consideration of 

the Government to levy taxes on cable operators of State?  

Sh. Anil Vij, Urban Local Bodies, Minister 

       Yes, Sir 

(a) An amendment under Section 3A of Haryana Municipal 

Entertainment Duty Act was carried out in the current 

Session of the Assembly. In terms of the amendment 

provision, rate of duty has to be notified before it is 

collected. Since the provision itself has been incorporated 

during the present Session, the Government is yet to notify 

the rates and therefore so far the duty has not been 

collected in any of the Municipal bodies.  

 
(b) The rate is likely to be notified shortly and once it is 

notified, the duty shall be charged in accordance with the 
provision of law. 
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